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(Received the assent of the Governor Gene~.aZ on Me 2nd Moy, 
1884.) 

An Act to repeal Bengal Regulation XIX of 
1810 within the territories administered by 
the Lieutenant-Governor of the North- 
Western Provinces. 

W H E R E A S  the provisions of Bengal Regulation 
XIX of 1810 ( f o r  the due appropriation of the 

rents ancl prodace of lands g r ~ n t e d  for the szcpp~rt of 
mosques, Uindu temples, cdleges and other purposes ; 
for the mcuinternance and repair of bridges, sardk,  
Icattras afid other public buildings; and for -  the 
custody atad disposal of masdl property or escheats), 
are, in so far as they are still in force within the terri- 
tories administered by the Lieutenant-Governor of the 
North- Western Provinces, either obsolete or unneces- - . 
sary, and\ it is therefore expedient entirely to repeal 
the Regulation within those territories ; I t  is hereby 
enacted as follows :- 

I. Bengal Regulation XIX of 1810 is hereby re- &peal of 
pealed within the territories administered by the :;;j;llpe- 
Lieutenant-Governor of the North-Western Provinces. of. 1810 

in the North- 
Weste1.11 
Proviuces. 


